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CENTRAL ADMINISTRATIVE TRIBUNAL 
CALCU'Il'A BENCH 

No. OA 351/1526/2017 	 Date of order :6.3.2018 

Present: 	Hon'ble Ms. Manjula Das, Judicial Member 
Hon'ble Dr. Nandita Chatterjee, Administrative Member 

MATHIyAS TOPPO 
S/o Shri Joseph Toppe 
Aged about 32 years, Unemployed, 
R/o C/o Rani M.M. Invent Public School, 
Pathar Gudda, P0 - Garacharma, 
Port Blair -744105. 

APPLICANT. 

VERSUS 

1. Unior{!oflndia, through 
ThStretary,  
Ministry of Ho*'Affaird 
Govt. of lndiar t, 
New Deihit 11,0004 

7441 jS1 
'-13 The ChiefSéret(yf I \. . \ 

A&N Adr Thistfatidh,  

Port Blair -744 FO 1. 

The Secretarycui&iDiFecterjTransport 
A&N. Administration, 
PoikSlair - 744101. 

The Assistant Dirétor- (Admihistration) 
Directorate ofi'i-ansport, 
A&N Administration, 
Port Blair - 744 10 1. 

RESPONDENTS; 

2. The 
And 
Raj. 
Port 

.r4. $ 	
ft 

A 

t 4  

For the applicant 

For the respondents: 

Mr.P.C.Das, counsel 
Ms.T.Maity, counsel 

Mr.S.K,Ghosh, counsel 

OR D. ER (ORAL 

Per Ms. Man jula Das, Judicial Member 

This instant OA has been filed by the applicant under Section 19 of the 

Administrative Tribunals Act, 1985 seeking the following reliefs 

yu 



Pass an appropriata order directing upon the respondent 
authorities to give ,ë11t the offer of appointment dated 28th 
August, 2017 and t6 issue the appointment order for' joining in 
favour of the applicath so that your applicant can join in the post 
against which you a 41 pplicant has already submitted the acceptance 
letter on 29.8.2017 M 18.9.2017. 
To pass an appro??iate order directing upon the respondent 
authorities to effect the order of appointment from the date when 
you applicant has actepted the same and submitted application for 
joining along with al tonsequential benefits. 

Heard Mr.P.C.Das, Id. Counsel assisted by Ms.i.Maity, Id. Counsel 

appearing on behalf of the applicant and Mr.S.K.Ghosh, Id. Counsel appearing 

on behalf of the respondent authorities. 

Mr.Das, Id. Counsel for the applicsksubmits that in order to fill up 10 

vacancies, the Directora:tè bfTransport, A&N Adn#iistration issued a notice 
t 	. 	 1 

dated 21.10,20.1& ? 	V'ftRfl recruitmenHéposts of JuniObEnginer - 8 posts 
-. 

(Gen6 & OBC2)'Charge.4hC?.pot (Oenf  an€T1ksport Offier- 1post (Gen) 

....- 
inviting applications from. tFO, ciiible candidat€stwho possess requisite 

qualification. In pursu
1

ance Ofthe'.säidSdv&.tisethènt the applicant applied for 

the post of Junioi$ Engirreerdl4in....th'6-çDireetoratê of Transport,, A&N 
Er 1# Vt .jTflvs flt.• 4 

AdminisVstion, Port Bthir;'On*24.  L0.20 16 he app1liëant participted in the 

I 	 ...: 
process of selection where he was sélected and found his place against Sl. No.4 

'$J j 
on obtaining 75'lnarks(Anñk tA5) Sultsequeñtly, he wa& offered 

/ 
appointment Vide' thcmobadaum:. dated 28.8.2017"issul0.by  Diqectorate of 

Transport to the Group 'B' (nd'ngazetted) post of Junior Engineer in the 

Transport Departmenrw.ith soniererrns and conditions (An.riTexure A/6 to the 

OA). Amongst others in sI.W: 1'9Ht was incorporated in the offer of 

appointment which reads as R?runãer: 

"This offer of appointment shall not be treated as appointment 
order and the candidate shall have no claim for appointment to the post 
of Junior Engineer by virtue of this offer of appointment." 

The respondent No.5 requested the applicant to furnish his willingness 

for appointment to the Group 'B' (non-gazetted) post of Junior Engineer in the 

Transport Department within a period of 3 (three) days from the date of receipt 

of this memorandum. With due compliance the applicant submitted his 
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t ' : 
willingness to the offer of appointment to the post of Jr. Ehgineer in the 

:1 	Transport Department under A&N Administration on 29.8.2017. 

The grievance arose as despite submitting the willingness by the 

applicant in pursuance of the offer of appointment dated 18.9.2017 the 

respondent authorities has not issued an appointment order. Hence the 

applicant had make a request vide his representation dated 30.10.2017 with a 

request to immediately issue the formal appointment order s& that she can 

report for joining duty to the concerned post to serve the A&N Administration. 

Thus the limited prayer of the applicant is for issuance of the formal 

appointment order which is yet to be issued. 

4. 	
We have noted that despite the offer of appointment andr after making 

representation by the applicant, nothing has been done by the respondent 

authorities. Vide reply dated 6.2.2018 the respondent authoritiesistated that to 

fill up 10 vacancies as advertised DBRkIT conducted separate written 

examination for the three category of posts on 5.8.2017 and 6.8.2017 and after 

evaluation, the result was uploadS in the official webéite of A&N 

Administration on 15.8.2017. The same was published in the Daily Telegrams 

by the Directorate of Transport on 18.8.20 17 & 19.8.2017. Subsequently based 

on the marks obtained by the candidates, separate merit lists were prepared for 

each categoly of posts and the same was uploaded in the official viebsite. It was 

further stated that based on the merit lists, offer of appointment dated 

28.8.20 17 was given to the applicant for the post of Jr. Engineeri In response 

the applicant accepted the offer of appointment for the post of J. Engineer. 

During the above process, so'of the candidates who appeared in the written 

examination for the post of Jr. Engiheer, Chargeman and Transport Officer, 

have sought information under RTI Act to provide the certified copy of the 

answer scripts. Since the documents of written examinations were not handed 

over to this department till that time, their P11 applications were forwarded to 

the DBPAIT to provide certified copies of their answer sheets. In response, 

DBRAIT has forwarded all the question -cumansw sheet with Answer Key to 

this Directorate. Accordingly the certified copies of answer scripts were 



4 .  

Arovided to the RTI applicants. On receipt of the answer sheets, some of the 

candidates have made represntatdon along with supporting documents 

claiming that inspite of quoithi;co:rrect answers for few questions in their 
1...... 

answer sheets, no marks haveHiide'h.,given to them. These representations were 

forwarded to DBRAIT for verifying?,their claims vide Directorate's letter dated 

3.10.2017. Thereafter on re-evalidtion of the answer sheets DBRAIT returned 

the answer sheets with report and afresh mark list along with Answer Key for 

the posts of Junior Engineer, Chargeman and Transport Officer vide their letter 

dated 16.10.2017. 	 • 

We have noted thatafter re-evalUation the 'pplicant who was earlier at 

I

I 

SI No 4 on the meritit (Annexure AL5)  by obtaining75,..on re-evaluation got 

78 (Annexure R/4(Oto the repiyjand his merittcsiktion was retainedat SI No 
1 

S. 	After perusal of t$é pIeadipg 4nd materialsplaced befort us and on 
r 

meticulous 	 come toa)findinthat there,is no such illegality or 

ambiguity in the 
	 participatilt3h of the aiplicar%ts. We 

- -.. 	 1t.a-r 	- 	,L:.p........- 	••..j• 	V 

have noted .. that desbite aIlf&aliti4Aia'deas ?arrated hereinabove the 

. ..........If 
limited. prayer has not b:en1thatliaIizbd  b) th'weondent authtiity till date 

J 	7'? VI 

and having no other alternatiVeihe' apphcant.haa approached this TribUnal for 
........... 

1 
his limited prayfr. 

Therefore We Sre of th'v.iew that there is1Th such i•mpedimerit for giving 

the posting order in view of the will•ingness and acceptance in puruance of the 

offer of appointment dafèth,18.9.2017. As suGV we difect the respondent 

authorities to issue the postingorder to the ,appiiant immediately so that he 
P 

can join at the earliest. 

The OA stands allowed. Nd orér as to costs. 

(DR. NANDITA CHAVFERJEE) . 	 (MANJULA DAS) 
ADMINISTRATIVE MEMBER .. . 	 JUDICIAL MEMBER 

in 


